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Report of Committee Constituted by Hon'ble NGT in the matter of O.A. No. 817/2022 Sandal 

Praveen Vs Union of India and Ors. 

Hon'bleNGT in the matter of O.A. No.817/2022 Sandal Praveen Vs Union of Inedia aned (rs vide order 

dated 16.11.2022 directed the following: 
2. It is further stated that the area is part of critically polluted industrial arca as per CEPI Index which rs 

on account of operation thermal power stations, aluminum industries, chemical industries, mining 

industrial, cement plants and stone pressures. The area is also occupied by accumulated fly ash in the 

vicinity of Rihand Reservoir by NTPC Ld., UPRVUNI, M/s Lanco Power and M/s Hindaleo 

Industries Ltd. U.P. Disposal of ash flurry as well as Rihand Reservoir leads to silting of the Rihand 

Reservoir as well as contaminate the water of the Rihand Reservoir which is the only source of drinking 

water in the area. Due to discharge of mercury bearing brine sludge directly into the Rihand Reservoir 

through various streams water bodies in past by M/s Aditya Birla Chemicals Ltd. (formerly M/s 

Kanoria Chemicals Ltd. U.P.), the water of the Rihand Reservoir is severely polluted. Northern Coal 

fields Limited and its subsidiary coal fields discharge highly contaminated water through various seems 

Isewages nalas which flows directly into Rihand Reservoir containing harmful effluents. 

atKrishnashila Railway Station 

3. The applicants have relhed upon media reports in support of their case and earlier orders of this 

Tribunal dated 25.08.2014 in 0.A. No. 276/2013, Ashwani Kumar Dubey vs. UOl &Ors. and 

subsequent orders in the said and other related matters. 

4. We have considered the issue. There is no doubt that there is serious degradation of environment in 

Sonbhadra District of UP and Singrauh District of MP due to operation of thermal power station. The 

issue of ly ash disposal in the area was last dealt with by this Tribunal vide order dated 18.01.2022 

in 0.A. 164/2018, Ashwani Kumar Dubey r. UO1 &Ors. The Trbunal considered the factual reports 
f fact findings Commitees, which included statutory regulators to the efeat that legasy ash dumped 
in the area till 31.03.2022 was to the extent of 16.17 Crores tons. Various environmental issues were 

identified. Apart from compensation for the past violations, directions were isued for remedial action. 

5. In above background, grievance in this application needs to be looked into. The violators named in the 

array of parties in the application are Northern Coalfield Limited operating in Sonbhadra District and 

East Central Railways. 

6. Before passing any further effective order in the matter, we find it necessary to verify the factual 

position by constituting a factfinding Committee to be headed by Regional Officer (Chief Conservator 

of Forest), MoEF&CC, Lucknow, Member Secretary of UP State PCB and District Magistrate, 

Sonbhadra. The Member Secretary, UP State PCB will be the nodal ageney for coordination and 

compliance. The meeting of the Committee may be convened within two weeks. The Committee may 

undertake visit to the site and interact with the stake 4 holders, including the applicant. The 

Committee will be at liberty to take assistance from any other institution/experts. Except for site visit, 
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it will be open to the committee to conduct other proceedings online. A factual and action taken report 

in the matter may be furnished within two months by e-mail at judicial-ngt@gov.in preferably in the 

form of searchable PDF/ OCR Support PDF and not in theform of Image PDE. 

7. On ascertaining facts, the Committee may put the identified violators to notice of these proceedings and 

Jurnish a coPy 9f the report to them simultaneously with the filing of report before this Trubunal to 

enable them to give their response, if any, within one month of the report but before the next date of 

hearing before the Tribunal by e-mail in same manner as in above direction. It is made cleoar that i 

identified violators fail to take remedial action, their accountability may be fixed by the Tribunal, 

apart from liability for past violations. List for further consideration 20.02.2023. A copy of thrs order 

be forwarded to the Regional Officer (Chief Conservator of Forest), MoEF&CC, Lucknow, Member 

Secretary, UP State PCB and District Magistrate, Sonbhadra, Northern Coalfield Limited Sonbhadra 

and General Manager, East Central Railways by email. The applicant may servea set of papers on the 

said authorities and file affidavit of service within one week. 

Accordingly, the following members have been nominated by the concerned departments for the said 

committee: 
Dr. A.K. Gupta, Additional Director, nominee of Regional Officer (Chief 

Conservator of Forest), Integrated Regional Ofice, MoEF& CC, Lucknow. 

Shri Sahdeo Kumar Mishra, ADM (F/R), Sonbhadra as nominee of District 

Magistrate, Sonbhadra. 

Dr. T.N. Singh, Regional Officer, Sonbhadra nominee of Member Secretary of 

U.P. Pollution Control Board, Lucknow. After transfer of Dr. T.N. Singh, Dr. S.C. 

Shukla, Regional Officer, Sonbhadra has been nominated vide letter dated 

14.02.2023 by UPPCB. 

As per direction of the Hon'ble NGT a video conferencing was convened on dated 02.12.2022 to discuss 

the issues, Following members attended the VC: 

1. Shri Ajay Kumar Sharma, Member Secretary, U.P. Pollution Control Board, Lucknow. 

2. Dr. A.K. Gupta, Additional Director, MoEF& Cc, Lucknow. 

3. Shri Sahdeo Kumar Mishra, ADM (F/R), Sonbhadra. 
4. Dr. T.N. Singh, Regional Officer, U.P. Pollution Control Board, Sonbhadra. 

In the VC, it was reported by representative of District Magistrate that around 1.0 million tonne 

dumped coal was seized by Local Administration and subsequently two notices were also issued. 7 

claimant's claimed for the dumped coal, which was released to them by local administration. After release 

around 45-50% coal is still there on site, whih can be released subsequently after claimants put forward 

their claim. It has been decided to verify the factual position of both the leases by conducting field visit with 

the officers of the mining department, Sonbhadra and also to identify the illegal mining (if any). For 

conducting the field visit 09h December, 2022 was proposed in the meeting. The proceedings of the VC 

dated 02.12.2022 has been annexed as Annexure No. A. 
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2.0 Major Observation: 

2.Committee olbserved that the significant quantity of coal in dumperl near railway ling *nevwn a« 

Krishnasilarailway sicling, which is arljac ent to Bina OCP of Northern Coal Field (NC 

2.2As informed hy Bina OCT, the Krishnashila railway siding is gond thed railway siding unler 

operational control/physical possession of East Central Railway. Above land wa acquired lor CCL 

(NCL) Bina project under section 9(i) of the Coal Bearing Areas (Acquisition arned Teveloprment 

Act, 1957 in the year 1975. The Railway made request for part of this land lor laying o 

track/railway infrastructure for Karila-Bina-Jayant(KBJ)branch rail line. 

2.3 On datcd 22.03.1978, General Manager, NCL Singrauli approved alignment of KBJ Branch line 

The Railways were asked vide letter no. GM/SGR/TR land/Bina/77/53355-57 dated 22.03 1978 

to make an adhoe payment of Rs 2, 41,000 provisionally, pending finalization of the area to be 

transferred /leascd to the Railway. Payment of Rs.2, 41,000 was made by railway vide cheque 

no.8717-12 dated-22.04.1978. 

2.4 The matter was put up before CCL Board and the approval of the board was conveyed vide letter 

no. GM(P&C)/69/CCL/Board/ 79/5256-58dated25.09.1979. Since then, the land is under 

physical possession of East Central Railways (Copy of letter is attached as Annexure B) 

2.5 Ministry of Energy, department of coal was requested for approval for leasing out 105.8i Acre of 

Land to Eastern Railway vide letter no. SGR/REV/IV-1/88/1288 dated 24.10.1988 with due 

approval of CMD, NCL. The land could not be transferred to railways as the said land has been 

vested to NCL under CBA Act 1957. 

2.6 The siding was used by different coal consumers for transporting of coal through rail mode 

purchased from various mines of NCL. The handling of coal beyond the mine barrier is sole 

responsibility of the purchaser under FSA, NCL has no jurisdiction either over the activities at good 
shed siding of Railways or over the coal stacked at the good shed siding by the purchasers. 

2.7 As per Google satellite image the area of the coal stockpile is around 19 ha (in acre 46), which 

include significant water body (around 2 ha.). Copy of image has been annexed as Annexure No. 

C 
2.8 Spontaneous combustion in coal stockpilehas also been observed in various patches, which 

significantly deteriorate the local air quality, 

2.9 Spontaneous combustion in coal stockpile is mainly propagated by low temperature oxidation, 

which is common in cold weather. Such fire release various gasses to atmosphere namely methane 

(CH), carbon mono oxide (CO), carbon di oxide (CO,) etc along with soot particle. During foggy 
weather (specially in month of late November to early February), movement of such parcel (gasses) 

are restricted within the lower atmosphere, due to inversion situation, 

2.10 In addition to Spontaneous combustion in coal stockpile dust emission in area in question is also 

very high due to heavy dust lying (more than 6 inches) on the way to reach the coal dumping site 

and construction of the new railway line is also going on the area of concern, 

2.11 Committee requested to UPPCB to conduct ambient air quality monitoring in area in question. 

Analysis report depicted that the values of PM, is 460 ug/m3, which is approx.5 times more than 

the permissible limit of 100 ug/m3. Report attached as Annexure D 
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.12 Kelcase of such gascs to the environment, may severelv affect floral and fauna health and its sar y 

due to their toxicity and flammability. Few resiclential quarters are noticed within the vi iny u 

arca. 

2.13 Land slope of coal stockpile shows that the water body within the area carry all surtacr runo 

during rainy time ctc which passes below the railway track and finally mects to Rihanei reservoir 

and pollute its quality. The distance of Rihand reservoir from coal stockpile is around 2. km, 

which is also evident from Goggle satellite image, annexed as Annexure No. E, 
2.14 Committee directed to UPPCB to conduct surface water quality monitoring in area in question 

Analysis report depictcd that the values of all paramcters are found within the permisible imit 

Analysis report is attached as Annexure F, 

2.15 Google satellite image shows that the dumping of coal in Krishnasila railway siing was not 

observed during 2017, two small patches was noticed in 2018 onwards, which was continuously 

increasing up to 2020. Google satcllite image of 2021 is not available, 

2.16 Google satellite image shows that the significant coal stockpile was observcd in year, Dec, 2022 in 

area in question. 

2.17 As per information provided by the Mining office, Sonbhadra vide letter dated 03.03.2023 and 

15.03.2023 to state that approx. 2, 97,561.252 metric ton coal was dumped at area in question and 

2, 63,296.64 metric ton coal was claimed by different companies, approx. 1, 68,324.402 metric 

tonn seized coal was released to 13 claimant since Nov, 2022 to Feb, 2023 and 1, 29,236.85 metric 

ton coal is still present at area in question. Detailed list along with quantity of coal and date of 

release is enclosed as Annexure G, A and B, 
2.18 No control system has been observed to control the spontaneous combustion of coal either by 

NCL, Railways, Claimants, coal handling agent (transporter) etc. even though the area in question 

come under the Critically Polluted Area (CPA) as per CEPI score, 

2.19 It has been found that the two CAAQMS namely, Kakri OCP-VTC is approx. 1 Km towards north 

and Bina OCP is approx. 2 KM towards South-East. Data of nearest CAAQMS i.e., Kakri OCP 

VTC depicted that the values of SPM and RSPM are found within the permissible limit during 

March 2022 to Dec 2022 (Quarter wise) report attached as Annexure H. 

2.20 Photographs taken during the site inspection are attached as Annexure I. 

3.0 Conclusion: 
Based on the above observation committee is of view that the dumping of coal in Krishnasila railway 

siding was started in way back in 2018 onwards, which was continuously increasing up to 2020-2021. It 

seems that the dumping of coal on above railway siding was made without any measures likes, control 

measure of coal fire, surface runoff, leaching, height of bunds ete. No measures have been observed to 

control the spontaneous combustion of coal either by NCL, Railways, Claimants, coal handling agent 

(transporter) etc.. The area in question comes under the Critically Polluted Area (CPA) as per 

CEPI score, which is also evident by the values of PM, reported by UPPCB which was 460 pg/m3 in 
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month of Docmber, of arca in qucstion, where possibility of air parccl movement are rcstricted within 

the ground duc to inversion situation ancd subsequcntly more lethal to human. As reported above that 
the surlace water pond/channcl are also located very close to arca in question, there is possibility to 

dcteriorate its quality specially during rainy scason, which finally merged to Rihand reacrvoir. 

4.0 Committee Recommendation 
4.1 Slate government thorough Pollution Control Board and Mining Department may review the 

complcte process of coal dumping/handling issucs on railway slding and to formulate guiclcline 
and also to fix the responsiblity of concern undcr various prevailing acts Ifke Water, Air act ctc., 

4.2 Environmental compensation (EC) may also be imposcd to claimants, 

4.3 The amount collected under Environmcntal compensation by claimant's can only be utilizc for 

betterment of the local arca including construction of ccmentcd road with both side trec 

planation, sclting ol lixcd water sprinkler on various locations cte. lo control/minimizc lurther 

dust cmission, 
4.4 As the arca in question also comes undcr the Criically Polluted Arca (CPA) as per CEPI score 

thercfore necessary steps may be taken by UPPCB to avoid such incident in future, 

4.5 Local administration can cnsure the cemented road can only be uscd for the transportation of coal 

from minc to railway siding, to avoid further road dust cmission, 

4.6 State mining decpartment can cquipped with drone facility and necessary monitoring of the entirc 

area can bc done monthly basis to avoid such repetition in coming future. 

4.7 Conservation of the surface water body available ncar the coal stockpile need to be protected by 

constructing the siltation pond in between coal stockpilec and water body ctc. 

o23 
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Regional Officer, 

U.P. PCB, 
Sonbhadra 

(Shri Sahdeo Kumar Mishra) 
ADM (F/R), 
Sonbhadra 

(Dr. A.K. Gupta), 
Scicntist-E 

IRO, MoEF & CC, 

Luckno 
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